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India, Russia
hold round table
for deeper steel
sector ties

|
Press Trust of India
New Delhi

India and Russia on
Thursday discussed ways to
strengthen ties in the steel
sector amid global supply
chain challenges, an official
release said.

A Russian delegation,
comprising representatives
from the industry and re-
lated sectors, met with In-
dian counterparts for dis-
cussions.

The meeting enabled
constructive  engagement
and exchange of views on
key steel sector issues like
raw material sourcing, tech-
nological collaboration,
equipment manufacturing,

Fuel crunch, kerosene price hike hit Kerala fishers

Our Bureau
Kochi

The ongoing fuel crisis due
to West Asia tensions con-
tinues to disrupt Kerala’s
fisheries sector, with short-
age of cooking gas and
diesel affecting operations.

A sharp increase in ker-
osene prices has exacer-
bated fisherfolk’s
challenges.

Deep-sea fishing crews
have been particularly im-
pacted due to the non-avail-
ability of commercial LPG
cylinders. At Thoppumpady
harbour in Kochi, around
2,000 people have been af-
fected as several vessels, in-
cluding gillnet, long-line
and trawl boats, remain idle.

These vessels usually stay
at sea for 15-20 days, mak-
ing cooking gas essential for
the crew.

Nearly 600 deep-sea fish-

FEELING ADRIFT. Deep-sea fishing crews are particularly hit

due to the non-availability of commercial LPG cylinders wvienu

ing vessels dock at Thop-
pumpady harbour every
month. Due to the shortage
of cooking gas, many have
been forced to cut short
their trips, affecting har-
bour operations, said AM
Noushad, president of the
Kochi Longline Boat and
Gillnet Buying Agents Asso-
ciation. Although the situ-
ation has shown some im-
provement, supply remains

inconsistent, with about 50
boats still idle.

The crisis has been
worsened by insufficient
diesel availability at inland
fuel stations catering to
fishing vessels, particularly
affecting purse seine and
small-scale boats.

STEEP HIKE
The Matsya Thozhilali Fed-
eration has criticised the

Steep hike in
kerosene prices
of X52.37 per
litre from X103
to X155.37,

in a single revision
and inadequate
allocation

have hit operations

Centre over a steep hike in
kerosene prices supplied to
the sector.

The price has reportedly
increased by ¥52.37 per litre
to ¥155.37 from 103, in a
single revision.

The allotted 140 to 180
litres of kerosene per vessel,
based on engine capacity, is
inadequate even for a few
days of fishing. While the
State government has in-

creased the subsidy to ¥50
per litre through Matsyafed,
it said the benefit has been
offset by the recent price
hike. The Federation has
called for an immediate roll-
back and better fuel supply.

Charles George, presid-
ent, Kerala Fisheries Work-
ers Coordination Forum
said fishermen are able to
operate only for one or two
days a month using subsid-
ised kerosene. For the rest
of the time, they depend on
costly fuel allegedly from
the black market.

During the January-May
period, fish are usually
found in deeper waters bey-
ond 50 kilometres due to
rising coastal temperatures.

This forces even tradi-
tional fishing units to travel
farther and spend more
time at sea, increasing fuel
consumption and opera-
tional costs, he said.
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and research opportunities,

the Steel Ministry said.
“The India-Russia Round

Table was held today at the
Ministry of Steel. The
meeting was co-chaired by
the Secretary, Ministry of
Steel and Mikhail TURIN,
Deputy Minister of In-

TO ADVERTISE

PLEASE CONTACT
Trivandrum : 9447770974

dustry and Trade of the Kochl + 9895611430
Russian Federation,” the Thrissur : 9847862299
Ministry said.
During the meeting, both Kottayam : 9447695936
sides discussed various as-
Kozhikode : 9847200442

pects of bilateral coopera-
tion and reviewed the exist-

ing engagement between thehindu businessline.

the two countries.
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TATA
TATA POWER

(Corporate Contracts Department)
The Tata Power Company Limited, Smart Center of Procurement Excellence, 2" Floor, Sahar Receiving
Station, Near Hotel Leela, Sahar Airport Road Andheri (E), Mumbai 400 059, Maharashtra, India
(Board Line: 022-67173917) CIN: L28920MH1919PLC000567

CORRIGENDUM TO NOTICE INVITING TENDER (NIT)

Corrigendum-4 to the NIT dated 30th July 2025

The Tata Power Company Limited invites tenders from eligible vendors

for the following package (Two Part Bidding) in Transmission division,

Mumbai. Vide this Corrigendum-4, Pre-Qualification Requirement

(PQR) stands revised for tender no.: CC26NP016.

« CC26NP016: Supply, Installation, Testing and Commissioning of
2x125MVA, 220/33kV, YNzn11, Synthetic Ester Oil (SEO) filled
Power transformers at Worli RSS at Mumbai.

Detailed changes are outlined in the updated Notice Inviting Tender

(NIT), available in the Tenders section on website

https://www.tatapower.com. Interested bidders to submit Tender Fee

and Authorization Letter up to 1500 hrs of 22™ April 2026 for above tender.

Also, all future corrigendum's (if any), to the above tender will be informed

on Tender section on website. https://www.tatapower.com only.

T.G.CO-OP OILSEEDS GROWERS' FEDERATION Ltd.,
9" Floor, Parisrama Bhavan, Basheerbagh, HYDERABAD - 500 004
TEL No: 040-23235501/02. E-mail: info@tgoilfed.in

Notice No. P&P/Narmetta/Labour Contract/914/2026-27  Dt. 15.04.2026

E-Tender Notice

TGOILFED, Hyderabad invites e- tenders from eligible authorized and Reputed Service Providers for

providing Supply of Unskilled Labour, Material Handling Vehicles & General Services etc., for

Unloading & Processing of FFB for a period of 2Years” at Oil Palm Processing Unit at Narmetta

village, Nanganoor Mandal, Siddipet District, Telangana State.

[\OIEE 1 .Publish of E-Tender: 16.04.2026 at 3:00 PM & Last Date for uploading e -Tender was upto

23.04.2026 at 3:00PM. 2. All Details related to Tender will be

available in e-Tender Website: https://tender.telangana.gov.in < MA#ég:II:IEEg!RECTOR

THE KERALA STATE CO-OPERATIVE BANK LTD.
PB No0.6515, Co-Bank Towers, Vikas Bhavan P.O,
Palayam, Thiruvananthapuram, Pin-695033

ENGAGEMENT OF BANKING OPERATIONS
CONSULTANT (VACANCY -1)
Kerala Bank invites applications from experienced retired
banking professionals (Scale V & above) with minimum 25
years of experience for engagement as Banking Operations
Consultant on assignment basis.
For detailed notification, visit our website: www.kerala.bank.in
Last date of submission of application: 30.04.2026
Date: 16.04.2026 Sd/- General Manager (HR)

CAN FIN HOMES LTD.

39/3728, “Vishnu Priya” Manikkiri M.G. Link Road,
Pallimukku, M.G. Road, Ernakulam. Tel: 0484-2356855,
2356826,E-mail: cochin@canfinhomes.com
CIN: L85110KA1987PLC008699, Mob: 7625079128
APPENDIX- IV-A [See proviso to rule 9 (1)]

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read
with proviso to Rule 9 (1) of the Security Interest (Enforcement) Rules, 2002
NOTICE is hereby given to the public in general and in particular to the Borrower (s) and
Guarantor (s) that the below described immovable property mortgaged/charged to the Secured
Creditor, the physical possession of which has been taken by the Authorised Officer of Can
Fin Homes Ltd., Cochin Branch, will be sold by holding e-auction on “As is where is”, “As
is what is”, and “Whatever there is" on 18-05-2026 for recovery of Rs.42,00,623/- (Rupees
Forty Two Lakhs Six Hundred and Twenty Three only) due to Can Fin Homes Ltd. from
Mrs. Priya K K, W/o Aneesh K P & Mr. Aneesh K P, S/o Purushan K K, both residing at:
11/512, Kizhakkanthuruthil House Cherai PO Ernakulam (Borrowers) as on 16-04-2026 together
with further interest and other charges thereon.

The reserve price will be Rs. 23,00,000/- (Rupees Twenty Three Lakhs Only)
The eamest money deposit will be Rs. 2,30,000/- (Rupees Two Lakh Thirty Thousand Only)

DESCRIPTION OF THE IMMOVABLE PROPERTY

The Property having an extent of 01.21 Ares of land with building in Sy. No. 636/2 in
Pallipuram Village, Kochi Taluk, Ernakulam District in the state of Keralam. Boundaries:
East: Property owned by Shaji; South: Property owned by Suku; West: Property
owned by Sathyan; North: Private Road. Encumbrances: Subsequent to the mortgage created
in favour of the Can Fin Homes Ltd, third party creditors have obtained attachment over the
above schedule property. The said attachments are not binding on the company and are subject
to the rights of secured creditor, as the mortgage created in favour of the company is prior to the
said attachments.

s/
CanFinHomes Ltd
(Sponsor: CANARA BANK)
Translatioy Dusams ality

m E SA F REGD. OFFICE: ESAF Bhavan,

ESAF SMALL FINANCE BANK Mannuthy, Thrissur- 680 651, Kerala

GOLD AUCTION NOTICE

Notice is hereby given to the public that gold ornaments pledged with ESAF Small
Finance Bank Ltd. against various loan accounts and remaining overdue/
unredeemed despite repeated notices will be auctioned for recovery of the Bank's
dues, in accordance with applicable banking regulations and policies.
DETAILS OF AUCTION
Mode of Auction: Off-line (Physical Auction through Branches)

Date of Auction: 20-05-2026 [ Time: 11:00 AM to 01:00 PM

Auction Venues: The auction will be conducted at the following
ESAF Small Finance Bank branches in Mahe

Interested bidders are requested to visit the respective branches for participation. For
detailed branch addresses and contact numbers, please visit the Bank's official website

BRANCH NAME - LOAN ACCOUNT NUMBER
Mahe: 75250003352986, 3390584, 3430210.
Important Instructions: Borrowers may redeem their pledged gold ornaments by clearing
the total dues along with applicable charges at least two days prior to the auction date.
Interested bidders must carry valid KYC documents. GST Registration Number is
mandatory for firms/companies, wherever applicable. Bidders are required to deposit an
Earnest Money Deposit (EMD) of Rs.2,500 before participating in the auction. The auction
will be conducted on an “as is where is” and “as is what is” basis. The Bank reserves the
right to cancel/postpone the auction or reject any bid without assigning any reason.
Participation in the auction shall be deemed acceptance of all terms and conditions of the
Bank. The Minimum Reserve Price will be fixed by bank on the basis of IBJA Rate as
applicable on the basis of purity of Gold.

Place: Thrissur
Date: 16 April 2026

(Sd/-) Authorized Signatory
ESAF Small Finance Bank Ltd.

KOLLAM BRANCH

ABANDONMENT NOTICE

Notice under The Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act 2002 - As regards taking possession of movables hypothecated and not hypothecated
to the Bank — (ABANDONMENT of items not hypothecated to the Bank).

Name & adress of Borrowers/Guarantors : 1) Mr.Nandakumar.N, S/o. Narayana Kurup R, 2. Mr.Gopa
Kumar.N, S/o Narayana Kurup R, both residing at Anoor Veedu, Kannimel Cherry, Maruthady P.O,
Kollam-691003

Sub:Your Loan accounts 1) OD_Tradewell-MSE-REPO - 6944021989 & 2) MSME-GECLS 3.0 Extn
Repo - 7107438658 with Indian Bank, Kollam branch - Reg

RAJAPALAYAM MILLS LIMITED

Regd.Office : Rajapalayam Mills Premises
P.A.C. Ramasamy Raja Salai, Post Box No.1, Rajapalayam - 626 117, Tamil Nadu.
CIN:L17111TN1936PLC002298 Telephone: 04563 — 235666, Fax: 04563 - 236520
Email: rajacot@ramcotex.com, Website: http://www.rajapalayammills.co.in
SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF PHYSICAL SHARES

Pursuant to SEBI circular SEBI/H0/38/13/11(2)2026-MIRSD-POD/1/3750/2026 dated January 30, 2026,
shareholders are informed that, a special window is opened only for transfer and dematerialisation of
physical securities which were sold/purchased prior to 1% April, 2019.

The special window shall be open for a period of one year from February 05, 2026 to February 04, 2027.
Shareholders are requested to lodge transfer deed executed prior to April 01, 2019 along with original
security certificate(s) and other documents as specified in the aforementioned SEBI circular with the
Company latest by 4th February, 2027 at the below mentioned address:

The Company Secretary, Rajapalayam Mills Limited, Rajapalayam Mills Premises,

P.A.C. Ramasamy Raja Salai, Post Box No.1, Rajapalayam - 626 117

PLACE: RAJAPALAYAM For RAJAPALAYAM MILLS LIMITED
DATE: 15-04-2026 K. MAHESWARAN, SECRETARY

M/s Nandanam Cashews ( Prop: Mr.N Nandakumar) availed certain credit facilities from us. The
repayment of the said loans are secured by mortga’ae of certain property(ies). M/s Nandanam
Cashews (Proprietor Mr.Nandakumar N) or Guarantor Mr.Gopakumar N failed to p%y the outstandin:
to the bank and therefore was called upon to pay the amount due vide notice dated 14/10/202:
issued under Sec.13(2) of the Act . It was made clear that if payment is not made within 60 days,
Bank will be constrained to exercise its rights by taking possession of the securities.

As M/s Nandanam Cashews (Proprietor Mr.Nandakumar N) or Guarantor Mr.Gopakumar N
failed to make payment Bank took symbolic possession of the property more fully described in the
schedule hereunder on 29.12.2025 The property mentioned in the schedule hereunder was kept
for eauction sale under SARFAESI Act on 30.03.2026.As per the Order of the Honorable Chief
Judicial Magistrate Court ,Kollam in MC No.412/2026, Advocate Commissioner appointed by the
court taken Ehyswcal possession of the property on 26.03.2026.

While taking possession, Advocate Commissioner has taken inventory of movables/goods/
items, which were found inside the schedule-mentioned property.

Advocate Commissioner handed over the physical possession and inventory of items found
inside the schedule-mentioned property, not hypothecated to the Bank. A copy of the same is
enclosed/ available with the AO. You are hereby called Ufon to make arrangements to remove the
said items not hypothecated/charged to the Bank within 10 days time. It is hereby made clear that
Bank shall not be responsible for any loss/pilferage of such items. It is also made clear that Bank
sr:laHBnotktake any insurance coverage for these items, as they are not charged/hypothecated to
the Bank.

You are at liberty to take Kossession of those movables at your cost and expenses at a time to
be fixed in advance with the Authorised Officer. If you do not remove those movables immediately
and / or within 10 dag/s, Bank will be constrained to abandon the items without any further reference
to you in this regard.

Bank will not be responsible for any insurance and / or deterioration in value of the securities.
The items are kept in a separate place only in adherence to principles of natural justice, though
there is no legal obligation cast on the Bank.

This is the final notice to take delivery of goods within 10 days of this notice, failing which Bank
will be constrained to abandon all the items, for which you and you alone will be held responsible
SCHEDULE : The specific details of the assets which has been taken possession is given hereunder:

SCHEDULE OF PROPERTY: All that part and parcel of the property consisting of 6.69 Ares
(4.70+1.99) of land with two storied residential building bearing No KMC/53/4 & KMC/53/5 of plinth
area 221.50 Sqm in Re Sy No.571/15,571/28/2, Block 1, Shakthikulangara Village, Kollam taluk,
Kollam district belonging to Sri.Nandakumar. BOUNDARIES of the property (As per location
sketch): East: Concrete Road to Mannoor temple, West: Property of Gourikutty & Baby, North:
Corporation Road, South: Property of Gopinatha Pillai

Q LIC HOUSING FINANCE LTD.

Llc H FL Area Office, Ground Floor, Jeevan Prakash, LIC Building,
Pattom .P.O, Thiruvananthapuram- 695004 , PH: 0471 2542113,
WANGELTO 2542112, E-Mail : am_thir @i ing.com

POSSESSION NOTICE i

Whereas, The undersigned being the Authorised Officer of the LICHOUSING FINANCE LTD
under the Securitization and Reconstruction of Financial Assets and Enforcement of Securit
Interest Act, 2002 (54 of 2002) and in exercise of powers conferred under section 13(122 read witl
rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice dated
14/01/2026 caHing ugon the borrower Mr. Ajin T G (Borrower) (Loan Account number
520500005103; 520500005197; 520500007784), residing at Plavila Puthen Veedu, Poovathoor,
Kollayil, Manchavilakom P O, Thiruvananthapuram 695503 to repay the amount mentioned in the
notice being Rs.29,49,635.55 (Rupees Twenty Nine Lakhs Forty Nine Thousand Six Hundred
and Thirty Five and Fifty Five Paisa Only) together with future interest at the contractual rate with
monthly rests within 60 days from the date of receipt the said notice.
The borrower having failed to repay the amount, notice is hereby given to the borrower and the
ﬁubl\_c in general that the undersigned has taken possession of the property of, Mr Ajin T G described
erein below in exercise of powers conferred on him under section 3(4{ of the Act read with rule
8 of the Security Interest ﬁEnforcement) Rules, 2002 on this the 13" day of April of the year 2026.
The borrowers in particular and the public in general are hereb%/ cautioned not to deal with the
Eropert and any dealings with the property will be subject to the charge of the LIC HOUSING
INANCE LTD for an amount Rs.29,49,635.55 (Rupees Twenty Nine Lakhs Forty Nine Thousand
Six Hundred and Thirty Five and Fifty Five Paisa Only) with future interest thereon at the contractual
rate with monthly rests with effect from 14/01/2026.
The Borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect
of time available, to redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY

Plot measuring 2.02 Ares in Old Sy No.234/1 D, Re Survey No.630/3-2, 630/2-2 of Kollayil
Village, Neyyatinkara Taluk, Thiruvananthapuram District and residential building thereon covered
by Settlement Deed No. 57/2019 dated 16/01/2019 of Amaravila SRO. BO! ARIES as per
Settlement Deed are : North : Nadavazhi, South : Property of John, East : Panchayat Road, West
: Property of Sunil Johns

LIC HOUSING F

Place : Kollam, Date : 08.04.2026 (Sd/-) Authorised Officer

Date : 13/04/2026
Place : Thiruvananthapuram

(Sd/-) Authorised Officer, LIC Housing Finance Ltd

The detailed terms and conditions of the sale are provided in the official website of
Can Fin Homes Ltd., (https://www.canfinhomes.com/SearchAuction.aspx).
Link for participating in e-auction : www.auctionbazaar.com

Place:Cochin, (Sd/-)Authorised Officer
Date: 16.04.2026 Canfin Homes Ltd

CANARA BANK, REGIONAL OFFICE : KOLLAM

TAG Centre, OPP. Mathrubhumi, Ramankulangara,
Thirumullavaram P.0., Kollam - 691012,
Phone No: 0474-2791424, Mob : 9446998434,
E-Mail: rokimrec@canarabank.com

NOTICE TO THE BORROWER/GUARANTOR/MORTGAGOR

Sub: Notice issued under section 13(2) of the Securitization & Reconstruction of Financial Assets
& Enforcement of Securit{ interest Act, 2002.

Sir/Madam: You have defaulted in repayment of the loans availed from us and are liable to discharge
these debts, which have been classifed as Non Performing Assets and remain unpaid despite repeated
requests. Notices were sent to you under Section 13(2) of the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act 2002, that if you fail to discharge the said debt
with future interest and costs within 60 days of the notice, the bank will exercise all or any of the rights
detailed under sub Section 4 and other applicable provisions of the said Act including enforcement of
the security interest created by you in favour of the bank.
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TATA
TATA POWER

(Corporate Contracts Department)
The Tata Power Company Limited, 2™ Floor, Sahar Receiving Station
Sahar Airport Road, Andheri East, Mumbai-400059
(Board Line: 022-67173917) CIN: L28920MH1919PLC000567

NOTICE INVITING TENDER (NIT)

The Tata Power Company Limited invites tenders from eligible vendors

for the following packages (Two Part Bidding) in Mumbai.

A) Miscellaneous Civil works for GIS Building at Kalwa Sub-station.
(Package RefNo: CC27SVP001).

B) Supply of ACCC Hamburg Conductor (or any equivalent approved
conductor) and Accessories for 400kV Dharavi — Vikhroli Project in
Mumbai. (Package Ref No: CC27FK001).

A) Supply, Inspection & Testing of 33 kV HT cable at various
transmission location in Mumbai. (Package Ref No: CC27TP003)

Interested & eligible bidders for above packages A, B & C to

submit Tender Fee, Authorization Letter before 15:00 Hrs. Friday,

24" April 2026.

For detailed NIT, please visit Tender section on website

https://www.tatapower.com. For detailed NIT, please visit Tender

section on website https://www.tatapower.com. Also, all future
corrigendum’s if any, to the said tender will be published on

Tender section of above website (Tata Power — Business Associates

— Tender Documents) only.

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF Mis SEGURO FOUNDATIONS AND STRUCTURES PVTLTD

RELEVANT PARTICULARS

(T wERS dUt)
(MR PR BT UFh I&H)

S aRmareE, dR AT, BR-2, ARRIE-04-THTeIR
wife - T g, TR TRE-1Y, =Y esH, IoREe
PIcTHTe-700156, RHTY: 033-2324-5555
$9eT: complianceofficer.cil@coalindia.in,

Jqamge: www.coalindia.in  HaTET - L23109WB1973G01028844

NOTICE OF BOARD MEETING

Notice of Board meeting for consideration of Audited Financial
Results for the 4th quarter and Financial Year ended 31st March,
2026 and recommendation of Final Dividend, if any

Pursuant to Regulation 29 & 33 of the SEBI (LoDR) Regulations 2015,
notice is hereby given that a meeting of Board of Directors of the company
will be held on Monday, 27th April, 2026 inter-alia, to consider, approve
and take on record the Audited Financial Results of the Company
(Standalone & Consolidated) for the 4th quarter and Financial Year
ended 31st March, 2026 after the results are reviewed by the Audit
Committee of CIL Board.
Further, pursuant to Regulation 29 of the Listing Regulations 2015, notice
is also given that Board of Directors of the company may also, inter alia,
consider and recommend Final Dividend for FY 2025-26, if any. The
payment of Final Dividend, if any, shall be subject to approval of
shareholders in the ensuing AGM.
The Company has already closed its “Trading Window” under “CODE
OF INTERNAL PROCEDURES AND CONDUCT FOR PREVENTION
OF INSIDER TRADING IN SECURITIES OF COAL INDIA LIMITED"
from 1st April, 2026 and it will re-open on 30th April, 2026. The said
notice may be accessed on the company's website at www.coalindia.in
under “Investor Center, Events & Announcements” and also on Stock
Exchange websites www.bseindia.com and www.nseindia.com.
For Coal India Limited
Sd/-
B.P. Dubey
Executive Director (CS) & Compliance Officer

Place: Kolkata
Date: 13.04.2026

. |Name of corporate debtor Mi/s Seguro Foundations and Structures Pvt Ltd.

)

. |Date of incorporation of corporate debtor 3" December 2007

w

. | Authority under which corporate debtor is| ROC ERNAKULAM -KERALA
incorporated/registered

o~

.| Corporate Identity No./Limited Liability
Identification No.of corporate debtor

U45200KL2007PTC021501

Sl. Name & Address of the Borrowers/Co Borrowers Description of the Immovable
No. Guarantors/ Guarantors Properties

4 | Mrs. Kumari § & Mr. Sunil S Slo Sukesan, both residing at glsiég%ttiglaguﬁg]ig Piﬁfgﬁ‘ eoxf‘é-n?;"gf g’gg
Kizhakke Madan Nada Veedu, Pattambil, Kalackode, | zraq consisting 0? 3.85 Ares in Re.9y.
Poothakulam P.O, Paravoor, Kollam- 691302 No.186/22-2 and 1.41 Ares in Re.Sy.
Alc No. Nature of Loan | Liability with Interest (as on date) |No.186/2/2/2 in Block No 32 of Veliyam

HOUSING LOAN: [Rs. 9,71,831.34 along with interes] Vage, Koltrakara Tatk, Kogam Distict

4500973000018 __|from 01.04.2026 together with all|" e niame of Vs KumeriS, Boundarics
Rate of Interest : 8.75% cosls, charges, expenses and|FTGR i Properties gfer%ankamani
per annum compounded|incidental expenses with respect to|gnq éini, North: Panchayath Road, West:
monthly alongwith appli-|the proceedings undertaken by the: Eroperllie_s of Chitharenjan and Lalitha,

cable penal charges/interest|bank in recovering its dues. as per Loaction certificate:
. K North: Property of Chitharenjan and Road,
NPA Date : ":%t‘zli ggtzes- Branch: |%outh: PropefrtyS of Phrabgararan, Easg
.04, Kollam T roperties of Sujatha Salarajan an
06.04.2026 otiam Town Kunﬁkkuny, West: Property of Chitharenjan

Name & Address of the Borrowers/Co Borrowers

S, Description of the Immovable
No Guarantors/ Guarantors i

Properties

2|Mr. Sreedharan Pillai, Mrs. Minikumary (Deceased and
represented by legal heirs), Ms./Mrs. Sreelekshmi § W/o
Shyamkumar, all residing at Narayana Vilasom, Arkkanoor.P.0,

All that part and parcel of 6.20 Ares
of land with residential building i.e
0.89 Ares in Re Sy No 368/7-2-1,

Ayoor-691533 3.76 Ares in 368/7-3 and 1.55 Ares
Alc No. Nature of Loan | Liability with Interest (as on date) '\;‘_“368/7'?%5'0% No ?l_7 |0kaI§mHadu
MORTGAGE LOAN: __|Rs. 2,63,107.49 (along with iferest | . c0c; Otiarakkara ‘aluk, foram

Districtin the name of Mrs.Mini Kumary.
BOUNDARIES (as per Location
Sketch) North: Property of Vijaya
kumar, South: Property of Babu, East:
Road, West: Property of Babu

45149830000010 from 01.04.2026 together with all
Rate of Interest : 11.60%|costs, charges, expenses and
per annum compounded |incidental expenses with respect to
monthIK plus applicablethe proceedings undertaken by the
penal charges / interest  [bank in recovering its dues)

Branch: Ayoor NPA Date : 31.03.2026 Notice Date : 10.04.2026

Sl. Name & Address of the Borrowers/Co Borrowers Description of the Immovable
No Guarantors/ Guarantors Properties

3|Mr. Hareesh E R, Elamukhathu Veedu, Edakkadu Muri, Poruvazhy | Al that part and parcel of 10.65 Ares

Village, Kunnathoor Taluk, Kollam-691552 (h)lf |33ng4‘;‘/1i1‘{1 l'&Si el;n}\ilal %l(l]i\sdiﬂ hat gy
Alc No. Nature of Loan | Liability with Interest (as on date) N " Oaos 1 :nanca

er Ac No 12882, Edakkadu Muri,
HOUSING LOAN: Rs.11,87,815.98 (along with interest | Poruvazhy Village, Kunnathoor Taluk,
45049970000218

from 01.04.2026 together with all Sasthamfko’aa,H OIIamhdiEStII;I{Ctg] the
Rate of Interest : 9.00%]costs, charges, expenses and|nName of Mr.Hareesn.c.x, Boun
per annum compoundedu incidental expenses with respect to | daries: East: Property of Sharath

monthly plus applicable [the proceedings undertaken by the | Chandran, West: Road, South:
penal cKarges/ interest  [bank in recovering its dues) Properties of Indira & Radhamani,

North: Propertyof Sasindran
Branch: Mynagappally NPA Date : 31.03.2026 Notice Date : 10.04.2026

You are hereby called upon under Section 13 (2) of the SARFAESI Act 2002 to discharge the above
mentioned liability within 60 days from the date of this notice failing which the bank will be exercising
all or any of the rights under section 13 (4) of the Act. You are also put on notice that as per the terms
of Sub-Section (13) of Section 13 of the Act, you shall not transfer by sale, lease or otherwise the said
secured assets described above. This notice is issued without prejudice to the Bank's right to initiate/
continue other action or legal proceedings under any other applicable provisions of law.

Place : Kollam, Date: 10.04.2026 (Sd/-) Authorisied Officer, Canara Bank

5. | Address of the registered office and principal [Building No: VII/710 E & E1, Mavelipuram,
office (if any) of corporate debtor Thrikkakara Municipality, Ermakulam, Kerala,

Pin - 6820230
6. |Insolvency commencement date in 10/04/2026
respect of corporate debtor
7. | Estimated date of closure of insolvency  [07/10/2026
resolution process
8. |Name and registration number of the in | Adv. Jossy Steephen Kattur

solvency professional acting as interim

C IBBI/IPA-002/IPNo.1056/2021-2022/13627
resolution professional

9. | Address and e-mail of the interim resolution
professional, as registered with the Board

Barons- 16C, Skyline Imperial Gardens, Stadium
Link Road, Kaloor, Ernakulam-682025
Email: jossysk@gmail.com

10. |Address and e-mail to be used for
correspondence with the interim
resolution professional

Barons- 16C, Skyline Imperial Gardens,
Stadium Link Road, Kaloor, Ernakulam-682025
Email: segurocirp2026@gmail.com

11. | Last date for submission of claims 27/04/2026

12. | Classes of creditors, if any, under clause (b) of | NA
sub-section (6A) of section 21,ascertained
by the interim resolution professional

13. | Names of Insolvency Professionals identified ~ |NA
to act as Authorised Representative of creditors
in a class (Three names for each class)

14. |Relevant forms are available at ......
Details of authorized representatives

Weblink: https://ibbi.gov.in/home/downloads
are available at...... NA

Notice is hereby given that the National Company Law Tribunal has ordered the commencement
of a corporate insolvency resolution process of M/s Seguro Foundations and Structures Pvt Ltd
on 10/04/2026.

The creditors of M/s Seguro Foundations and Structures Pvt Ltd are hereby called upon to submit
their claims with proof on or before 27/04/2026 to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice
of authorised representative from among the three insolvency professionals listed against entry
No.13toactas authorised representative of the class [specify class]in Form CA( NotApplicable).
Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of Interim Resolution Professional:

Adv.Jossy Steephen Kattur rf v i/_,, -
Date and Place:15/04/2026: \1'1_6"]'
Ernakulam

COMPANIES (INCORPORATION) RULES, 2014
Form INC - 26

[Pursuant to Rule 30 of the Companies (Incorporation)
Rules, 2014]

Before the Central Government, Regional Director, South

Western Region, Ministry of Corporate Affairs, Bangalore.

In the matter of the Companies Act, 2013, Section 13(4) of

Companies Act, 2013 and Rule 30(5) (a) of the Companies

(Incorporation) Rules, 2014
AND
In the matter of Cassanova Distilleries Private Limited with
CIN:- U15511KL1976PTC002795 and having its registered
office at Nattakom, Kottayam, Kerala-686 013.
(Applicant Company)
Notice is hereby given to the General Public that the Applicant
Company proposes to make application to the Central
Government under Section 13 of the Companies Act, 2013
seeking confirmation of alteration of the Memorandum of
Association of the Applicant Company in terms of the special
resolution passed at the Extraordinary General Meeting held
on 15th April 2026 to enable the Applicant Company to change
the place of its Registered office from the State of Kerala to
the State of Karnataka. Any person whose interest is likely to
be affected by the proposed change of the place of registered
office of the Applicant Company may deliver or cause to be
delivered either on MCA 21 Portal (www.mca.gov.in) by filing
Investor Complaint Form or send by registered post of his/
her objections supported by an Affidavit stating the nature of
his/her interest and grounds of opposition to The Regional
Director, Southwestern Region, E-Wing, Il Floor, Kendriya
Sadan, Koramangala, Bangalore-560034, within fourteen
days from the date of publication of this notice with a copy
of the Affidavit as aforesaid to the Applicant Company at its
registered office at the address mentioned above.
For Cassanova Distilleries Private Limited
Sd/-

Date : 15.04.2026 (K.L. Swamy)
Place : Nattakom, Kerala Director -DIN:00228860

KOVILPATTI LAKSHMI ROLLER FLOUR MILLS LIMITED

CIN: L15314TN1961PLC004674

Regd. Office & Flour Mill : 75/8, Benares Cape Road, Gangaikondan — 627352,

Tirunelveli District, Tamil Nadu.
Phone : +91 462 248 6532, Mobile: +91 944 447 5445, Fax: +91 462 248 6132
Email: ho@klrf.in, Website: www.klrf.in

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER REQUESTS OF PHYSICAL SHARES

Pursuant to the Securities and Exchange Board of India (“SEBI”)
Circular No. HO/38/13/11(2)2026-MIRSD-POD/ 1/3750/2026 dated January
30, 2026, we bring to your notice that another special window has been
opened for a period of 1 year from February 05, 2026 till February 04,
2027 (“special window period”) to facilitate transfer and dematerialization
of physical shares which were sold/purchased prior to April 01, 2019. The
special window shall be available for (i) re-lodgement of transfer requests
which were submitted prior to April 01, 2019 and were rejected/returned/not
attended to due to deficiency in the documents/process/or otherwise and
(ii) fresh lodgement of transfer requests which were not submitted prior to
April 01, 2019, provided that the original share certificate is available.

The shares transferred during this special window period shall be
mandatorily credited to the transferee only in demat mode and shall be
under lock-in for a period of one year from the date of registration of transfer.
Such shares shall not be transferred/lien-marked/pledged during the said
lock-in period. Due process as prescribed under the said Circular shall be
followed for such requests. Further, (i) cases involving disputes between
transferor and transferee (to be settled through court/NCLT process),
(i) shares which have been transferred to Investor Education and
Protection Fund (IEPF) and (iii) re-lodgement / fresh lodgement of transfer
requests executed prior to April 01, 2019 where original share certificate
is not available, will not be considered during this special window period.

Eligible investors are requested to avail this opportunity by submitting
the transfer requests along with all the requisite documents as mentioned
in SEBI Circular No. HO/38/13/11(2)2026-MIRSD-POD/ 1/3750/2026 dated
January 30, 2026 to MUFG Intime India Pvt Ltd (formerly “Link Intime India
Private Limited”), the Registrar and Share Transfer Agent (RTA) of the
Company within the above stipulated time, whose details are as follows:
Postal Address: Surya, 35, Mayflower Avenue, Behind Senthil Nagar,
Sowripalayam Road, Coimbatore — 641 028, Tamil Nadu, India Contact:
+91 422 231 4792, 253 9835, 253 9836 Email: investor.helpdesk@
in.mpms.mufg.com

LAUNCH OF SECOND 100 DAY CAMPAIGN - ‘SAKSHAM NIVESHAK’
FOR KYC AND OTHER RELATED UPDATIONS TO PREVENT TRANSFER OF UNPAID /
UNCLAIMED DIVIDENDS TO IEPF

Pursuant to the Letter issued by the Investor Education and Protection
Fund Authority, Ministry of Corporate Affairs (MCA) and in continuation of
the earlier campaign, the Company has launched the Second 100-Day
campaign - “Saksham Niveshak” for a period from 1st April, 2026 to 9th
July, 2026.

During this campaign, all the shareholders, who have not claimed their
dividend for any financial years from 2020-21 to 2024-25 or who have not
updated their KYC details / bank mandate / choice of nomination / contact
information or having any issues related to unclaimed dividends and shares,
may write to the Company’s Registrar and Transfer Agent (RTA) i.e. MUFG
Intime India Private Limited (formerly “Link Intime India Private Limited”),
“Surya, 35, Mayflower Avenue, Behind Senthil Nagar, Sowripalayam Road,
Coimbatore — 641028, Tamil Nadu, India, Tel: +91 422 231 4792, 253 9835,
253 9836 Email: investor.helpdesk@in.mpms.mufg.com.

Allthe shareholders are requested to take advantage of this opportunity
to update their KYC details, bank mandate, choice of nomination and
contact information and are also requested to claim their dividend, which
remains unclaimed, in order to prevent their dividend and shares from
being transferred to Investor Education and Protection Fund Authority
(“IEPFA”). The shareholders holding shares in demat form are requested
to approach their respective Depository Participants for updating their KYC
details / bank mandate / choice of nomination / contact information. The
details of the above campaign and the details of unclaimed dividend are
made available on the Company’s website www.kIrf.in.

UPDATE KYC AND CONVERT PHYSICAL SHARES INTO DEMAT MODE:

The shareholders who are holding shares in physical form are
requested to update their KYC details / Bank details / choice of nomination
/ contact information by submitting the Investor Service Request Forms
i.e. Form ISR-1, ISR-2, ISR-3, Form SH-13, as applicable and are also
requested to convert their physical shares into dematerialized form.

By order of the Board
For Kovilpatti Lakshmi Roller Flour Mills Limited
S.Piramuthu

Company Secretary and Compliance Officer
Membership No. FCS 9142

Date : 15.04.2026
Place : Gangaikondan
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I, formerly known as Nivin
Xavier, S/O Kalathiveetil
Xavier and grandson of
Thomas Xavier, R/O
Kalathiveetil House,
Thammanam, Ernakulam,
Kerala — 682032, have
changed my name to Nivin
K Thomas. Henceforth,
I shall be known as Nivin K
Thomas for all purposes.
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OP(MV)No. 710/2024

Petitioner: BennyBaby,aged 60years,S/0.MV Baby,
ManavalanHouse, Kadamakudy, PizhalaP.0-682027.
Ist Respondent : Akshay PA, S/o.Antony,
Padamattummal House, Panjippalla,
Puthenvelikkara-683594
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a0 D sl.2dl. 2dlal aRanieang & cmagol,

BEFORE THE HON'BLE RECOVERY OFFICER, DEBTS RECOVERY TRIBUNAL-II
AT ERNAKULAM
1 A No: 12/2024 In DRC No: 105/2019 In TA 210/2017 (OA15/2006) In the matter of
State Bank of India Vs M/s Ideal Powertech Limited and others
To NOTICE

1. Thankamma, W/o Late Mathai Easaw, aged about 94 years, residing at 37/1546, Netaji
Nagar, Kadavanthra P O, Cochin - 682 020.

2. Leena, D/o Late Mathai Easaw, aged about 66 years, residing at 37/1546, Netaji Nagar,
Kadavanthra PO, Cochin-682 020.

3. Alice, D/o Late Mathai Easaw, aged about 64 years, residing at 37/1546, Netaji Nagar,
Kadavanthra P O, Cochin - 682 020.

4. George Easaw, S/o Late Mathai Easaw, aged 60 years, residing at 37/1546, Netaji
Nagar, Kadavanthra PO, Cochin-682 020.

Whereas, in execution of the above Recovery Certificate, the Certificate Holder Bank has
made an Interlocutory Application (IA) No.12/2024 with a prayer to implead the legal heirs
of deceased Certificate Debtor namely Mathai Easaw, 37/1546, Netaji Nagar, Kadavanthra
P O, Cochin-682 020.

Take notice that the said application will be taken up for hearing by the undersigned at
11.00 AM on 27t April 2026 and therefore you are required to appear in person or by a
Pleader/Advocate duly instructed at the aforesaid time and file your reply, if any, failing
which matter will be decided in your absence and deemed no objection.

Given under my hand and seal of this Tribunal on this the 07" day of April, 2026.

Sd/-, (Sreekanth S N) Recovery Officer
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0019 0040 0099 0168 0364 0396 0495 0505 0517 0521 0590 0646 1056
1089 1223 1259 1269 1279 1424 1467 1787 1879 1931 2097 2129 2242
2358 2432 2477 2497 2504 2680 2689 2803 2863 2941 3085 3442 3452
3591 3692 3710 3736 3816 3834 3843 3882 3930 3952 3953 3980 4076
4120 4142 4274 4286 4344 4374 4408 4451 4500 4609 4701 4783 4804
4857 4880 4898 4940 5136 5279 5348 5386 5419 5489 5563 5572 5622
5631 5682 5813 6072 6189 6237 6240 6315 6329 6349 6386 6387 6493
6536 6557 6568 6657 6779 6844 6847 6929 6990 7178 7201 7233 7273
7422 7520 7549 7575 7670 7720 7799 7851 7924 7932 7971 8122 8130
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1201 1587 1673 2001 2271 2462 2843 2865 3008 3180 3276
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8877 8894 8908 8940 9040 9116 9204
9571 9695 9707 9899 9927 9928

amtoo M 100 0177 0261 0266 0405 0554 0595 0609
0677 0684 0704 0806 0844 0963 1102 1180 1195 1227 1327 1357 1646
1710 1838 1866 1915 1967 2097 2370 2460 2607 2638 3175 3176 3221
3302 3307 3418 3504 3592 3720 3954 4008 4026 4084 4130 4200 4247
4336 4370 4383 4397 4448 4457 4496 4500 4539 4597 4623 4638 4648
4697 4788 4812 4813 4946 4970 4986 5008 5145 5160 5185 5241 5582
5601 5608 5675 5698 5739 5772 5802 5830 5852 5947 6028 6142 6153
6207 6213 6234 6270 6293 6348 6361 6391 6451 6685 6744 6802 7036
7063 7094 7144 7224 7242 7309 7337 7429 7479 7488 7572 7614 7696
7702 7812 7815 7821 7841 8058 8089 8226 8552
8788 8791 8854 8889 8901 8989 8997 9013 9024
9312 9322 9411 9418 9450 9519 9632 9674 9703
9880 9906 9974

(64) Goslenud, @,

2 9454 9640 9747

a5 ame T 200
0690 0777 0850
2162 2203 2227

0889 0924
2300 2333
4123 4185

1110 1128
2381 2561
4211 4285
6357 6569
8076 8225

—

9235 9471 9556
0010 0128 0133

8555 8570 8577 8747
9229 9303
9813 9814

9028 9187
9728 9783

"gg;lmn v, i il




